
IN THE CENTRAL 11)MINISTRATWE TRIBUNAL 
CALCUTTA BENCH 

C(C) 19 of 2002 
(OA 1427 of 1997) 

Present 	: 	Hon'ble Mr. S. BiswaS, Administrative Memer 

Hon'ble Mr. A.' Sathath Kha 	Judicial Member 

j4akil Roy 

-vs.- 
Mr. Arvind Shaina & Qrs. 

a 

For the Applicant : None 

For the Respondents: Mr, M.K. Eandyopadhyay, Counsel 

Date of Order : 01.-05.-2003 

ORDER 

MR. A.SATHATH 

The Ld. Counsel for the respondents in the cP(C) submitted 

that the order of this Tribunal d ated 27-8.4999 in O.A. 1427 'of. 1997 

has been complied with and hence, this c(c) is not maintainable. 

But nobody 8ppears for the applicant to ascertain as to whether the 

stateiient made by the Ld. Counsel for the respondents is correct or 

not. In the absence. of any person on behalf of the applicant it is 

' be presumed that the order of this Tribunal has been fully com-

plied with. Under these circumsranCeS, nothing survives in this 

CP(C) as the order has alrady been complied with by the respondents. 

Hence, cP(C) is dismissed as having become infructuous. 

Member(J) 	. ' 	 Member(A) 

DKN 


